
FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Mithun Bhatnagar

26.06.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Sh. Tarun Khanna, Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Mithun Bhatnagar.

Arguments have already been heard. No clarifications are

required. 

It  is  stated  by  the  Ld.  Counsel  for  the  accused  that

accused is innocent and he has been falsely implicated in the

present case. It is further stated that accused is in custody in the

present case since 13.03.2021. 

It  is  further argued that  co-accused persons hatched a

criminal  conspiracy  and  stated  themselves  as  officials  of

DSIIDC and had cheated various persons with the assurance

to  allot  them Industrial  plot.  However,  the  accused/applicant

has nothing to do with the present offence.  It is further argued

that applicant/accused was arrested in the present case, as he

was  already  in  custody  of  another  cases  bearing  FIR  no.

45/2020 and 46/2020 PS Connaught Place. It is further argued

that  there  are  no  specific  allegation  against  the



applicant/accused except the disclosure statement of the co-

accused. It is contended by the Ld.Counse that accused has

never met with the complainant/victim for any purpose in the

alleged  transactions  and  it  was  other  co-accused  Vikram

Saxena, who was the master mind of the entire offence. It is

further  argued  that  nothing  has  been  recovered  from  the

possession of the accused. With these submissions, prayer is

made for the grant of bail for the accused.

Ld.  APP  for  the  state  has  strongly  opposed  the  bail

application and argued that the prayer of the applicant is not

maintainable.  Prayer is made by Ld. APP for the dismissal of

the present application. 

The chargesheet has already been filed in  the present

case.  The  allegations  against  the  accused  are  that  the

accused/applicant  is  one  of  the  main  conspirator  along  with

other co-accused persons in the alleged offence. In the present

case, the accused persons have cheated a number of  victims

by  giving  inducement  and  allurement  for  the  re-allocation

scheme of plots in the name of DSIIDC and unlawfully gained

huge amount of Rs.7-8 Crores from them.

In the present case, co-accused persons Vikram Saxena

and  Ajay  Saxena  introduced  themselves  to  the  complainant

and other victims as employees of DSIIDC and lured them for

the re-allocation of  the rejected plots.  Thereafter,  in  criminal

conspiracy  with  each  other  the  co-accused  persons  had

opened bank account in the name of DSIDC (Dev Seva Income

Development Company), so that victim can be persuaded for

getting the plots of  DSIDC that  were rejected earlier  and to



show that this is genuine and authenticated process, they also

issued receipts of DSIDC. 

In  the  present  case,  allegations  against  the

applicant/accused  are  that  he  has  introduced  himself  as  a

Senior Investigation Officer of DSIIDC to the victim. It is further

alleged that the accused/applicant was correctly identified by

the  number of victims and the vehicle bearing no. DL-5C Q

4217 used in the commission of offence was also recovered

from  the  possession  of  the  accused.  Moreso,  another  car

model  HYUNDAI  EON  No.  DL-10-CL-2807  used  in  the

commission of crime was also recovered at the instance of the

applicant/ accused. Moreover, the accused/applicant is one of

the beneficiary of the huge alleged cheated amount and is one

of  the  active  member  of  the  organised  cheating  syndicate.

Perusal  of  chargesheet  revealed that  allegations against  the

accused are serious in nature. It is pertinent to mention here

that bail application of the applicant/accused has already been

dismissed by Ld. Sessions Court.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.06.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Karan Puri
`

26.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Karan Puri.

Arguments have already been heard. No clarifications are

required. 

It  is  stated  by  the  Ld.  Counsel  for  the  accused  that

accused is innocent and he has been falsely implicated in the

present case. It is further stated that accused is in custody in the

present case since 23.04.2021. It is further stated that that the

first  bail  application  of  the  applicant/accused  was  dismissed

before the filing of the chargesheet. It is further stated that now

investigation of the present is complete. 

It  is  argued  that  applicant/  accused  is  a

licenced/authorised person in the trade of pharmacy medicines

and  surgical  equipments  in  the  name  and  style  of  M/s  A.K.



Pharma  &  Surgical  Distributors.  It  is  further  argued  that

applicant/accused  was  supplying  the  medicines  and  surgical

equipments as per demand. It  is  further argued that accused

has nothing  to  do with  the  present  offence and nothing  was

recovered from his possession. It  is further argued that if  the

version  of  the  prosecution  is  believed  in  totality,  even  then

ingredients of the alleged offences are not made out against the

accused/applicant.  With these submissions, prayer is made for

the grant of bail.

Ld.  APP as  well  as  IO  have  strongly  opposed  the  bail

application and prays for the dismissal of the same.

The chargesheet of the present case has already beeen

filed. The accused/applicant is stated to be the main conspirator

in the present case and has sold the life saving drugs on high

rate in the COVID-19 pandemic situation in conspiracy with the

co-accused  persons.  It  is  pertinent  to  mention  here  that  69

remdesivir  injections  were  recovered  at  the  instance  of

accused/applicant.  Moreover,  Rs.4,00,000/-  in cash were also

recovered  in  the  present  case,  which  are  stated  to  be

earned/collected by the accused through selling the Remdesiver

Injections. Meaning thereby, applicant/accused was selling the

remdesivir injection at a higher price for a unlawful gain/ill profit

during  prevailing  pandemic  situation,  which  is  against  the

mankind and humanity.  Moreso,  the sources from where,  the

accused/applicant  claimed  to  have  purchase  the  abovesaid

injections, have already denied the selling of the said injections

to the accused/applicant. From the perusal of the chargesheet, it

appears that the allegation against the accused are serious in

nature. It is also pertinent to mention that the bail applications of



the  accused  have  already  been  dismissed  by  Ld.  Sessions

Court as well as Hon'ble High Court of Delhi.

Considering the facts of the case and seriousness of the

allegations against the accused, no ground is made out for grant

of  bail  to  the  accused  at  this  stage.  Hence,  the  present

application is dismissed. 

Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.06.2021



CC no.5500/2021
Yogesh Kumar Gupta & Ors Vs. Giano Devi & Ors.

26.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Fresh complaint case received. It be checked and registered.  

Pr: Ld. Counsel for the complainant.

Heard. Perused.

The  present  complaint  case  is  u/s  200  Cr.  PC.  An

application  u/s  156  (3)  Cr.  PC  is  also  annexed  with  the

complainant.

Considering  the  submissions,  let  ATR  be  called  from

concerned  SHO  on  provinding  spare  copy  of  the  complaint

along with annexures to the concerned Naib Court, returnable

for 30.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.06.2021



E.FIR No.000012/2021
PS Alipur
U/s 379/411/34 IPC
State Vs. Kapil Kumar

26.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Kapil Kumar.

It  is  submitted  by  the  Ld.  Counsel  that  accused  is

innocent  and  he  is  in  JC  since  02.06.2021.  It  is  further

submitted that nothing was recovered from the accused and he

has been falsely implicated in the present case. It  is  further

submitted that  investigation of  the present  case has already

been completed and no purpose will be served by keeping the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:



1. The applicant  /  accused will  not  jump the bail  and will

appear in the court regularly.

2. That accused shall not indulge into similar offence or any

other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in any

manner. 

4. That in case of change of residential address, accused

shall intimate the court about the same within a week.

5. The accused shall  join  the investigations as and when

required by the IO.

6. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.06.2021



FIR No.008660/2021
PS Alipur
U/s 379 IPC
State Vs. UP-21BR 7264

26.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for applicant/registered owner. 

This is an application for release of case property vehicle

bearing no.UP-21BR 7264  moved by the applicant/registered

owner Najim Ali. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/26.06.2021


